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Both sides are represented through counsel.
Time till 20.6.90 is granted to file reply, if any,

; 24%( as prayed for. ' q%///i)

CAﬂ 24,5.90
TWZ
Both sides represented through counsel. .
Véf ' Tlme tlll 23.7. 90 granted to file reply, as prayed For.
237
. ,

en . 20 Ef”U. -

TWZ "

Thae applicant is reprasented through counsel.
None appears for the respondents., Time till 24.8.90
~ granted to file reply, as a last chancs. No further
46,4”#9 ad journment will bs granted for the purpose.

enE - | , | | TL/////

23.7.90.




Nons appears for both sides.
11.10.90 granted to file reply, if any, as a
No fPurther adjournment will be granted

chance.

Tuz

under any circumstances.

TWZ
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0A-214/30

Time till
last

P

24.8.90.

The appl1cdnt is represented through

counsel.

None appears for the respondents.

Teply

has not been Piled so far in spite of several

ad journments granted for the purpose.

Hence, the

case is posted for further direction before the
court on 6.11.90. '

6-11=-90"

Mr PK Madhusoodhanan for- applicant(proxy)

SPM & AVH

/Q/

11.10.90

Mr TA Rajan for respondents

The learned Eounsel for the applicant under-
takes to file rejoinder within 2 weeks with a copy

to the learnsd counsel for the respondents.
List for final hearing on 11,.,12.90.
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( G, 1,.%1
Mr.Sivan Pillai « for applicent
M, TA Rgjan ~ Por the reospondents

‘At the reqguest of the learned counsel for the

parties, list for final hearing on 19.4.1991,

(=3,

2643, 1551




2541991  SPMRAVH
Mr.P.Sivan Pillat-for applicents
~ Mr.M.C.Cherian,for respondents, |

" Oral arguments concluded. The learned copunsel for the .
applicant wishes to give written érguments with a copy to the learned
counsel for the respondentsby 29.4,1981. He may do so. The learned
counsel for the respondentsv;may file written arguments on his side by
3.5.81. v

List for completion of written arguments on 3.5.1991, ,

25.4.1991,
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3.8, 1991
. BnSiven Piilet  « for sppiicents
Pr.MCoChorisn  ~ for roespondents
Hasrd the learned counssl for the parties é
WP 0p.80,3984/81,  In visw Of uhat hus been stated
in the M, o diroct ehot the sass Do Listed for sral
srousonts on 11,8, 1061, |

. - 1.5, 1991

SPM & AVH
Mr.Sivan Pillai - fbr,applnt.
Mr.MC Cherian - for res.

Adjourned to 17.7.91 for further hearing.

21.6.91

SPM&AVH

17.7.91 Mr.Sivan Pillai-for applicant.
Mr.MC Cherian with Mr.Warrier Sr.counsel

The learned counsel for. the respondents has filed M.P.
praying that O.A.484/90 ,908/90,910/90 and 916/90 should also be heard
along with this case. It has also been prayed that the C.A. filed in
0.A.484/90 should be adopted as supplementary C.A. in this case also.
In the interest of justice we allow the M.P, and prayer made therein
and direct asfollows:

(a) CA filed in 0.A.484/90 be adopted in this case also.
(b) the learned counsel for the applicant who has reccived
a copy of the C.A. is directed to file rejoinder if any within two weeks
with a copy to the learned counsel for the respondents.
.~ le) List this cgre for final hearing along wirh e - goresaid
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12,9.91 Mr.Sivan Pillai, Mr,TRG 'Warrier,Mr.MC Cherian & Mrs.Dandapani

13.9.1991

wishes to file a written argument within two weeks with a copy to thg

learned counsel for the applicant who would file reply' arguments, if any

within week thereafter.

A

are filed within two weeks, the same will not. be accepted later on ang

\‘;h/at the case will be decided on the basis of available documents.

11,9.91

VLLM wa-'evzei’ Mj)MLW

Mr.Sivan Pillai, Mr.TRG Warrier,Mr.Cherian & Mr&DandW

‘Heard in part. List for further arguments on 12.9.91,

Heatd in part. List {or further arguments on 13,9,1991,

iy gu

Mr.Sivan Pillai for applicant

Mr.TRG Warrier with Mrs.Dandapani and Mr.Cherian.

Arguments concluded. The learned counsel for the 'respendent#

J udgmeqt Reserved,

O%&th) F%o«'\e’w’\c,bcl Ao GPun Coutvis -

It is'made clear that in case no written arguments
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